
Special (N.D.P.S. Act) Case No.28/2022.

IN THE COURT OF THE SPECIAL JUDGE, I/C,
LAKHIMPUR, NORTH LAKHIMPUR.

Special (N.D.P.S. Act) Case No.28/2022.

State of Assam
...............Complainant.

 - Vs -

1) Md Sadiqul Islam
2) Md Faijul Islam 

...............Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Special Judge, I/C, 
Lakhimpur, North Lakhimpur.

Advocate for State: Mr M.P. Hazarika.
Advocate for Accused: Mr B. Das.

Date of Hearing: 16/08/2022.
Date of Order: 16/08/2022.

ORDER

Learned A.P.P. is present today.

Learned counsel Mr B. Das on behalf of the

accused Md Faijul Islam is present before the Court

and  orally  submitted  that  he  filed  a  bail  petition

vide petition No.1490/22 dated 16/08/2022.

Learned counsel  on behalf  of  the accused

Md Sadiqul  Islam has filed a bail  petition bearing

No.1421/22 dated 03/08/2022 under Section 437 of

Cr.P.C. with prayer for granting bail to the accused

persons  in  connection  with  N.D.P.S.  Case

No.28/2022 under Section 21(b)/29 of N.D.P.S. Act

corresponding to Bihpuria P.S. Case No.117/2022.



Special (N.D.P.S. Act) Case No.28/2022.

As per the allegation made in the F.I.R. filed

by  S.I.  Sri  Bokul  Gogoi,  on  the  basis  of  secret

information  that  accused  persons  namely,  Faijul

Islam  and  Sadiqul  Islam  are  selling  heroin  drugs

illegally,  police  conducted  search  operation  and

accordingly apprehended the accused persons and

seized suspected heroin weighing 5.08 grams.

Learned counsel  on behalf  of  the accused

persons has submitted that they are not connected

in  the  instant  case.  Moreover,  both  the  accused

persons  are  languishing  in  jail  since  22/06/2022.

That apart,  the contraband seized is  only of  5.08

grams.

Learned  A.P.P.,  on  the  other  hand,  has

submitted  that  there  are  sufficient  incriminating

materials against the accused persons in the case

diary. Therefore, the bail may not be granted to the

accused persons.

Upon  perusal  of  the  case  diary,  it  is

revealed that Sections 21(b)/29 of N.D.P.S. Act are

invoked  by  the  authority  and  the  investigation  is

still  going on. Therefore, considering the fact that

the charge-sheet is not yet filed, this Court is of the

view that this is not a fit case to grant the benefit of

bail  at  this  stage  as  there  are  sufficient

incriminating  materials  against  the  accused

persons.  Accordingly,  the  bail  petition  is  hereby

rejected.
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The petition is disposed of.

Date fixed as before. 

Given under my hand and seal of this Court

on this the 16th day of August, 2022.

   (Syed Burhanur Rahman)
                      Special Judge, I/C,
            Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Special Judge, I/C,

Lakhimpur, North Lakhimpur.


